
Date 
	 Office Notes 

1) 

IN THE CE:r4WxtA11A ADNIINISTRATIVE 
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ORDE1. SHEET. 
Application No 	 -of 198/) 

Respondent Applicant  
• 

Advocate for Applicant 	 Advocate for Respondent 

Orders of Tribunal 

(ch RR)NJ/LHf(1() 

16-7 

ORDER  

None present for the 
applicant. Shri fl.S.Padmore— 

jaiah, senior 	for 

tha r(spondents. 

We have perused the objec—
;ions filed by the applicant 
under Section 22(F) of the 
\dninisbrative Tribunals :.ct 
1985. 

Among the grounds justify-
ing review of an order passed 
by this Tribunal, the relevant 
one is that the order could 
be reviewed if an error ix 
apparnt on the face of the 

order-  4 diSCernible. 	On a 
careful perusal of the order 
we do not find any error in 
our order and we do not find 

any ground for R reviewing 
the same since we have con-
sidered the matter in extenso. 

The contention of the 
petitioner is that certain 
nosts of Drivars were still 
vacant in NTI for being fillec 
in and the applicant should 

jo considered in the matter 
iif filling up the vacant 

pos bs. 

In fact, we have already 

dealt with this 
prayer of the applicant and 
have also given necessary 
directions in para 7 of the 

&rdEJr. 
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Ue, tharefore, do not find 
any reason to elaborate on the 
direction of the Tribunal. 

In the result ) the objection 
lacks subs bance and is rejected. 

Member (J) 	Member A) 
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